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Gopal Prasad OSharme has {iled this
anplication ander “ection 12 of the ~dministrative

\

Tribunals Act, 1985 against the orier by which

o

~

& sum of R, 1750/~ was recovered f;om him, The
applicdnt was working @& < mwil clerk on 13.10.81.
=~ chiarge sheet under Rule 16 of the CC&{ <Ca) liles,
1965, was sérvedvon hivw on 21,7.82 in regird to tne

520,/

(V)

loss of one a8cccunt vYag containine ke,

On receipt of nis renly the “uperintenter: Post
Offices, Bharatpar, vide the i-migned order <3ted

©.10.1982, annexure.s-1 imdosed puanishment of the
recoverv or the loss of ke. 3500,- frum the niy
of the applicant, OP anoeal the Jirector Joztal

Services ( Rajasthsn, R3stern Region, Jainar},
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redaced the punishment to recovery of Es, 1750/-

vide order déted 18.3.383 dnmexure,i-2,

2. The @oplicant's revision petition vas

on P & D Board,

P

rejected by dember sdministrat
vide his order dated 26,11.83. & petition te the
President of Irdia Qas rejectad vide order ddted
14.2.85 Annexure.A-4. Another petition to the

President of Indi® was rejected vide orler

ANNexXJdre .»=5,

3. Ve h@ve hedrd the counsel fovr the Harties,
4. the lesarned counsel for the a@opnliicant

has referred Lo the die miil &nd sortiag lisc
adted 25th wpril, 1901 annexare.as6, which

shows that tha time for desnétch of mail for

-kotwali ( to which the wissing hag wés simosed

to have beer sent) was 4t 12.00 {noon). e has

:

also referrei to the lHemorandam Sdtel 17.8.82

At 4ol e e I Ko —
es that the time for

-

nnexure.is-7, wvhich st

Q
o

A

decpdtch for mail to Fotwali, Shardtoar woild
be 10,30 Hr, instedad of 12.07 lir. Yrona thes

tvo docaments it can be G&ediced that on the

relevint d2te i.e. 13.13.8%1, the Jw cine Tor
Jespatch of .21l Zo noitseli was 12,00 {(noonj.
tle has aleo refervel to snnexare.a=3 vhich shov s
chat daty hoars of the anlicent vers frow 0,00

o 11.30 &,m. @nd then Trom 14.50 to 18,530,700,
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118 contentlon 12 thet -the wail bag hed een
Jesndtched when *he aoplicént was not on Tiby

dnd he wés rherefore, not resoonsisle for the

loss of the missing bag., We hove oerised the
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impugnes orders, in the las
revievw Petition adzed 10.7.86 | AONeXICE ox=5,
&t has been stated thit this point had &lready

- . . d t
bezen considered and fullvpseddwith in the

holding thit the correct tive of Asspatch of
g wés 11,00 Hr, The orler déted 14.2.85 on
the Review setition aAnnexure..-%, stétes in
para 5, " It is observed that the time of
spatch of dccounk bag wés 11,00 lx," fhe order
however, does not indicdte &ny eviﬁeﬁcg, cither

)

oral or Zocumentdry, or which this findiangy thit
noint has not een Consideveld in the order of
the discinlinery duthority @nl a2nellate aunthnerity,

fhe orders thus do not indicdte Cnv evidenca on
vwhich finding wds hased thét the mail Dig hed

heen despatched @t 11.00 Hr., £hi$ i€ the ciax

of the whole matter. In case the Yhag was lesdiahed
&t 11.00 Hr, the a-nlicant is obvicusly rashonsible
for its loss 8s he was supposed Lo bs on “uty &L
11.@.m. llowever, if the Dbig wés Jdesnetched

at 12.00 Hry, as concended by the dopliciant
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in accorda@nce vith the due mail and soriing list
annexure .A-6, ther the aponlicant v&s not op 41ty
at thbﬁ time @nd he c@rnot be held resnonsible

for the loss. Since the Revieving, lLevising

agthorities héve not indicdted dny evidence

on which the finding? thet the

r|)

7}“‘,3.9-
despetche’d <t 11,00 Hr, is based, it is not

nossible to sustdain thosfe oriers.

5. ~ We accordingly &llov the ¢nglicition
partly, set-asile the oriders of l.eviewing
T 2

A 1thority 7ated 14.2.65 Arnexare,.s-4 & 10.7.006

annex ire.s~5, and Jirect the ¥ & T 3oard to

-
L

reconsivder the lFeviev Petitior filed bv :he
etermine 4fresh on the hasis

of evidence as to whether the bag vag actadlly
desvpatched 3 iring the 21ty irs. of the ¢anlicant
or not 8nd then »dss aporopridte orters in
accorddnce with ;dw; “hey are divecten to »ass

a fresh order on the Review Fetition withir a

)

ceriod of 4 months of this orler. ¥

o33

rties to

bedr their okn costs.
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